


96 T7accination. [ACT XIII 

ACT No. XIPI OF 1880, 

(Receivecl tl'le nssent. of the Governor Gene~al on, the 9th July, 
1880.) 

,4n Act to give power to prohibit inoculation, and 
to make the vaccination of children compulsory, 
i n  certain Municipalities and Cantonments. 

Preamble. W H E R E A S  it is expedient to give power to prohi- 
bit inoculation, and make the vaccination of 

children compulsory, in certain municipalities ancl 
cantonments ; It is hereby enacted as follows :- 

Short title. 1. This Act. may be called " The Vaccination Act, 
1880 " : and 

Application. it shall apply only to such municipalities and can- 
tonments situate in the territories administered respect- 
ively by the Lieutenant-Governors of the North- 
Western Provinces and $he Panj&b, and the Chief 
Conimissioners of Oudh, the Central Provinces, British 
Burma, Assam, Ajmer and Coorg as i t  may be ex- 
tended to in manner hereinafter provided. 

Interprets- 2. In  this Act unless there is something repug- 
tiou-clause. nant in the subject or context,- 
" Municipal (1) the expression "Municipal Commissioners" 
Co""i~; means a body of Municipal Commissioners or a Muni- 
sioners : 

cipal Committee constituted under the provisions of 
any enactment for the time being in force: 

u parent. " : (2) " pa>rei?t " means the father of a legitimate 
child and the mother of a,11 illegitimate child : 

guardian " : (3) " guardian " includes any person who has ac- 
cepted or assuinecl the care or custody of any child : 

~ulprolected (4) <' ~llprotected child " means a chilcl xv110 11as 
child." not bcen proicctecl fro111 slilall-pox by ]laving hacl illat 

cliseaso 



disease either iiaturally or by inoculation, or by hav- 
ing beell successfully vaccinated, and who has not beell 
certified uiidcr this Act to be insusceptible to raccina- 
tion : 

( 5 )  " inoculation " means any operation performed iuocola- 

with the object of producing the disease of slizafl-pox tion " : 
ill any person by nieans of vasiolous matter : 

(6) ;' vaccination-circle " nieans one of the -~-,nrts "vaccinatiotl- 

into which a inunicipality or ca~itoniizent has been "i"C'"": 

dividecl under this Act for the pe~fornzsnce of vaccin- 
ation : 

(7) " vaccinator " nzeans any vaccinator appointed " vaccill& 

under this Act to pei*fo~m tlic operation of vnccina- tor " : 

tion, or ally private person authorieccl by tlie Locd 
Governiiicnt in manner liereinafter provided to per- 
form the same operation ; and includes a " 8uperiiz- 
tenden t of vaccination " : 

(8 )  (' vaccination-season " iizcans the period fronz '< vaccina- 

tinze, to time fixed by tlie Local Governnzent for any ti0u-3cas0u": . 
local area under its administration by notification in  
tlie official Gazette, during which alone vaccination 
may be perfornled uuder this Act. 

3. A majority in nunzber of the persons present a t  Extension OE 

a meeting of the Municipal ' Commissioners specially Act to m"lli- 
cipalities. convened in this bclialf may apply to the Local Gov- 

ernineizt to extend this Act to tlze whole or any part 
of a municipality, and thereupon the Local Govern- 
nzeiit may, if it thililis fit, by iiotificatioii published 
in tlle official Gazette, declare its intention to extend 
this Act in the nzanner proposed. 

Any inhabitant of such municipality or part there- 
of wlzo objects to such extension may, rnrithin six 
weeks froin tlie clate of such pnblication, seilcl his 
objcciioil in writing to the Secietary to the Local 
Government, and the Local Government sizall take 
sucli objection illto consideration. T4rhe~l six ~reclrs , 
from the said publication have exyi~ed, the Local 
Governmelzt, if no sllcli objections have been sent as 
a.foresaid, or (wlicn sucli objections have bcc11 so sciat) 
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if in its opi~zion they are insufficient, may by like 
notification effect tlie proposed extension. 

4. Tho Looal Govcrnmcnt may, with the previous 
sanction of tlie Governor General in Coltncil, by noti- 
fication in tlie local official Gazette, extend this Act 
to the. whole or any pnrt of a military cantonment. 

5. The Local Government may, by notification in 
the official Gazette, withdraw any local are3 in a 
niunicipalit,y, or wit11 the previous sanction of tine 
Governor General in Col~ncil, any local area in a ca,n- 
tonnient, from the operation of this Act. 

6. I i z  any local area to ml~icli tllc provisions of 
this Act apply, inoculatioii sliall be prohibited ; and 

no person wlzo has undergo~se inoculation sliall 
enter sucli area before the lapse of forty days E1.om 
the date of tlie operation, without a certificate from a 
medical practitioner, of suclz class as the Local 
Government may from time to time by written order 
authorize to grant such certificates, stating that such 
person is no longer likely to produce small.-pox by 
contact 01. near approach. 

7. Brery local area to which this Act applies shall 
Be a vaccination-circle, or shall in manner hereinxf ter 
provided be divided into a number of such circles ; 

one or more vaccinators shall be appointed in 
manner bereinaf ter provided for each . suclz circle ; 
and 

one or more Superintendents of ~accinat~ion shall 
bc appointed in manner llcreinafter provided,for each ' 

sucll local uea.  
8. The Local Government niay by written license 

authorize private vaccinators to perforin vacciiiation 
i11 any vaccination-circle, ancl niay suspend or cancel 
ally sucli licensc. 

9. %Then any unprotected child, having attained 
the age of six months, has resiclecl for a peliod of 011~ 

montli during tlie T-acciiiation-seaso ill any local area 
to lrllicb thc pro~isions of t,llis Act slyly, ancl has 
not a t  the exl~iration of sucl~ 13elaiocl attz~ineil tlic age, 

if 



if a boy, of fourteen years, and if a girl, of eight years, 
the parent or guardian of such child shall take it, or 
cause it t o  be taken, to a vaccinator to be vaccinated, 
ur send for a vaccinator to va,ccinate it. 

Such vaccinator shall vaccinate the child and Vacciuator 
deliver to its parent or guardian a memorandub stat- E;i;i;::y; 
ing the date on which the vaccination has been per- delive, 
formed and the date on which the child is to be in- certificates of 
spected in order to ascertain the result of tlle operation, g::fpne' 
or shall, if he finds such child in a state unfit for 
~accination, deliver to its parent or guardian a certi- 
ficate under his hand to the effect that the child is in 
a state unfit for vaccination for the whole or part of 
the current vaccinat.ion-season. 

10. 'nie parent or guardian of every chilcl mrhicli rns~ect ion 
has been vaccinatcd ulicier sectioll nine shall, on tlie $~~.''"''". 
clltte of inspection stated in the memorandum, take 
the cl-iild, or cause it to be taken, to a vaccinator for 
inspection, or get i t  inspected at his own liouse by a 
vaccil~ato~ ; and 

such vaccinator shall Cl~en append to the memo- 
randum a certificate stating that the child has been 
inspected and the result of such inspection. 

11. When it is ascertati,ined at the time of inspect- Proceclure 

ing a child under section ten that the vacciilatiou has ;I;;; r c c i ~ l -  

been successful, a certificate shall be delivered by the ,l,cc,s,f,~. 

vaccinator to the parent or guardian of such child to 
that effect, and such child shali thereafter bc deemed 
to be p+otected. 

12. when it  is ascertaiized as aforesaici that the Procedure 
vaccination has been unsuccessful, the parent or w k n  7accin- 

atloll 1s guardian shall, if the ~raccinator SO direct, cause tlze l,nsuccossflll. 

child to be forthwith again vaccinated and subse- 
quently inspected in inaiiiier bereillbefore providecl, 

13. A certificate granted under section nine show- E'ro~odure 
ing the unfitness of a child for vaccination sllall : ~ ~ : ~ ~ ! ' " s  
relnain in force for the lneriod stated therein, and on vaccination. 
the terrninaiion of that period, or, if that period 
terminates after the vaccination-season is over, n~hcn 
-the nest vaccination-season begins, the parent or 

guardian 
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owardian of sucl~ ollilcl sl~nll take the chilcl, or cause s 
it to bc talcen, to a V ~ L C C ~ I I , ~ ~ O ~  to be vaccinatecl, or 
procure its wccination at his owl1 house by a vaccin- 
ator : 

Renewal of Yroviclecl that if the child is still founcl to be in 
postpone- a stat6 unfit for vaccination, the certificate granted 
lneil t 
certificates. under section nine shall be rene\ved. 

Certificates 14. If the Superillte~lclent of paccinatioil is of 
of i l ~ s ~ s c e p ~ i -  opinion that a cliilcl which has been three times un- 
bility of 
successful successfuily vaccinatecl is insusceptible of successful 
vaccination. -vaccination, he shall deliver to the parent or guardian 

of such chilcl a certificate under his hancl to that 
eflect ; and the parent or guardian shall t,heiicefortli 
not be required to cause the child t o  be vacciiiated. 

w h a t  lymph 15, The vaccination of a child shall ordinarily be 
to perfonued with s ~ ~ c h  lymph as may be prescribed by 

the rules to be made uncler this Act : 
Provided that, 
l s t ,  if animal-lymph is so prescribed and the 

parent or guardian of any child desires that such child 
shall be vaccinatecl with huiilan lymph, it shall be so 
saccinated ; and 

2nd, if in any local area in wliich animal-lympb 
is procurable human lynlph is so prescribed, and the 
parent or guardian of any child desires tliat such 
child should be vaccinated with animal-lymph, and 
tenders to the vaccinator tlie amount of such fee, not 
exceeding one rupee, as limy be fixed by such rules 
in this behalf, such child shall be so vaccinated. 

~ o f e e t o  be 16. KO fee shall be charged hy any vaccinator 

cllarged except by 
except a private vaccinator to the parent or guardian 

private of any chilcl for any of the duties iiiiposed on such 
vnccinator. ~raccinator by or under the grovisions of tllis Act: 
Proviso. Provicled that i t  shall be lawful lor a vaccinator 

to accept a fee for vaccinating a child by request of 
tlie parelit or guarcliau elsewhere than in the circle 
for which such vaccinator is appointecl. 

Duties of 17. Tlie Superintendent of sraccination, in aclcli- 
Superinte11d- ent  of tion to tlle otllcr duties iniposed on l~iili by or ~llxclcr 
vaccii~atio 11. ' the 



the provisions of this Act, shall ascertsin wlietlier all 
unprotected children, uncler the age of fourteen years 
if boys, and under the age of eiglzt years if g i~ ls ,  
within the local area under his superintendence have 
been vaccinated ; and, if he has reason to believe that 
the parent or guardian of any such child is bouhd by 
the provisions hereinbefore contained to procure the 
vaccination of such child or to present i t  for inspec- 
tion, and has omitted so to do, he shall personally go 
to the house of such parent or guardian, and there 
illalte enquiry, and shall, if the fact is proved, forth- 
with deliver to such parent or guardian, or cause to 
be affixed to his house, a notice requiring that the 
child be vaccinated, or (as the case may be) that it 
be presented for inspection, at a time and place to be 
specified in sucli notice. 

18. I f  such notice is not complied with, the 
Superintendent of vaccination shall report the matter 
to the Magistrate of the District, or such Magistrate 
as the Local Government or the Magistrate of the 
District inay from time to time appoint in this behalf ; 
and the Magistrate receiving such report shall sum- 
nloii the parent or guardian of tlie child and demand 
his explanation, and shall, if such explanatioii is not 
satisfactory, make an order'in writing directing such 
paTent or guardian to coll~ply with the notice before a 
date specified in the orcler. 

If on such date tlie order bas not been obeyed, tlie 
&fagistrate shall suminon the parent or guardian 
l)efore him, and, unless just cause or excuse is shovr~n, 
sllnll deal with tlie disobedience as an offence punish- 
able under section twenty-tm-o. 

The Magistrates appointed  uncle^ this section shall, 
as far as is conveniently practicable, be Natives of 
Inclia, and not paid servants of the Government. 

19. When this Act has been applied to any llluni- 
cipality or any part thereof, the Municipal Comniis- 
siollers may, from time to time, make rules consistelit 
with this Act for the proper enforcement of this Act 
within tlie liniits to ~vhicli i t  al~plics. Such rules 
shall bc iiiaclc in the i-uaiiner ill ~vliicli, uiidcr the law 

for 

Notice to 
parent or 
guardian 
neglectiug to 
corilply with, 
Act. 

Order by 
Magistrate 
when notice 
not complied 
with. 

Procedure 
when order 
not obeyed. 

Magistrates 
to be non- 
official 
Natives. 

Power to 
make rules 
for munici- 
palities. 



for tlie time being in force, the Commissioners make 
rules or bye-lamrs for the regulation of otlier matters 
within tlie limits of tb'e municipality, and shall, when 
confirmed by the Local Government and published in 
the official Gazette, have the force of law : 

~r&ided  that the Local Government may a t  any 
time rescind or modify any such rule. 

Power to 20. When this Act has been applied to any can- 
make rules tonment or any part thereof, the Local Goverilment 
for canton- 
ments. - may, from time to time, subject to the control of the 

Governor General in Council, make such rules. 
What  rules 21. T l ~ e  rules to be made for ally local area under 
undelfiections sections nineteen or twenty may, among other matters, 
19 mid 20 
mav Drovide provide for- 

" L - 
for. ( a )  t l ~ e  division of such local area into circles for 

the performance of vaccination ; 
(b) the aplnointment of a place in each vaccination- 

circle as a public vaccine-station, and the posting of 
some distinguishing mark in a conspicuous place near 
such station ; 

(c )  the qualifications to be required of public vac- 
cinators and Superintendents of vaccination ; 

(d) the authority wit11 whicli their appointment, 
suspension and dismissal shall rest ; 

(e) the time of attendance of public vaccinators 
a t  the vaccine-stations, and their residence within the 
limits of the vaccination-circles ; 

( f )  the distinguishing mark or badge to be worn 
by them ; 

(gj the amount of fee c11argeal)lc by private vac- 
cinators, and their guidance generally in the perform- 
ance of tlieir duties ; 

( h )  the facilities to be afforded to peop1,e for pro- 
curing the vaccination of their cllilclren at tlieir own 
houses ; 

(i) tlle grant and form of ce~t~ificates of successful 
vaccii~aiion, 01 unfitness for vaccination or of insus- 
ceptibility of vaccination ; 

( j  ) the 
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(. j)  the nature of the lymph to be used and the 
supply~of a sufficient qua,ntity of such lymph ; 

(Jc) the fee to be paid for vaccination wit11 animal. 
lympll L I L ~ C ~ O ~  section fiftecn ; 

( I )  the fee to be paid to a public vaccina~or for 
vaccinating a child beyond the vaccination-circle 
at the request of the parent or guardian of the said 
child ; 

(wo)  the preparation and keeping of registerg 
showing- 

the names of cllildreil born in such local area on 
or after the date of the application of this Act ; 

tlie names of unprotected children born in such 
local area previous to tlie application of this Act, and 
who are, at the time tllis Act is applied, under the 
age of fourteen years if boys, and of eiglit years if 
girls ; 

the nanies of unprotected boys ancl girls respect- 
ively under those ages brouglit within sucli local area 
a t  any time after the application of this Act aud who 
have resided tlicre for a nlontli ; 

the result of each vaccination or its postponement, 
and the delivery of certificstcs, if any ; 

('I%) t11e assistance to be given by the 34nnicipaI 
Comn~issioncrs ancl municipd servants in  the pre- 
paration of these registers, and in othcr mattcrs ; 
and 

(0) the preparation of vaccination-reports and 
returns. 

22. JVhocvcr commits any of {lie undcrmen- 
tioned offences (that is to say) :- 

(a)  violates. the provisions of section six, 
( b )  neglects without just excuse to obey 'an order 

made under section eigliteei~, 
(c)  breaks any of' the rules inade under section 

nineteen or twenty, or 
(d) neglects ivithout just cause to obey an older 

vlnacle uiicler section eighteen after having beell pre- 

viously 

Panishment 
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